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CENTRAL AOfv\INISTRATIVE TRIBUNAL 
ALIAHABH:J B ENGH : ALUJ-IABrij) 

Open ~urt 

Original Application No .153 of 2004. 

Wednesday , this too 1oth day of M.irch, 2004 

Hon 'ble Itia j. Gen. I<.K.Srivastava, l'\.fvt. 
Hon '_b.le t.r . A,l.<,. Bhatnaq.a.t, .J.~"-

C.P. Srivastava, 
S/o· Sri DNarika Prasad, 
R/o H. No .133, lwbhl. Krishna Nagar , 
Ch arnk ani , Shah£) ahanpur . 

{By Advocate : Shri D.K. Srivastav•) 

l. 
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Versus 

Union Of India, 
through Secretary, 
f,'d.nis try of Def e nee , 
Production, ~v.., Delhi. 

The Genera l Manager, 
Ordnance Clothing Factory, 
Shahj ahan1Jur . 

(By Advocate : Shri N . C . Nisha& ) 
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• • • • App lie tan t. 

••• f£l sponde nts. 

By tbn ' b.l;e Maj , G?n •• , 1',.K .Sr;iy..ist.<=;J~a . A.h1, : 

In this OA, f i.led under ~ection 19 of A. T. rlct, 1985 , 

the appli c an t has prayad for fo llo.r.ti ng r a liefs :-

" ( i) his pay r:tily corre ctly }:;e fixed in th~ vth 
• C . F .c. s c a.h= startin C' fro1~1 the initial fixati on 

in 1980 accord ing to~s, e q'-lity ond justice . 

(ii) and in case it i s revised fro m any stage, 
arre ars due to hir.i may also be ordered to !:e 
paid and pension and pe nsionary beneif ts as 
may be available may also be a llo\'.ed . 

(iii) To av-1eird cost of tra applicution to th= 
ap1:, lican t from the respondents . 1• 
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2. Ire facts, in short, as pe r the •PJ.>licant,,.'1Xe thct 

during 1964 oo was api.-ointed in too \Je lfare C.ntean . 

Shahj •hanpur. By order d•ted 1.12.1997 t~ ipplicant 

was proIIDted from Assistant Supervisor Grade-II to Assist•nt 

Supervisor Grade-I. Tm applicant retired on 31.7.1999· 

3 . Vi'= have tl3 ard counsel for tre respondents ancl 

,erused tl"e records. 

4 . Admittedly, too •pplicant retired on 31.7.1999. In 

the re lief cl•use, tre applicant h•s prayed for fixation 

of his pay in 1980 an:i thereafter fixation of pay •s per 

vth Centr•l P•y Commiss ion re co~ndation. 

has been sleeping over his right,~ for 

Tm •pplicJnt 

trore than 

1 8 years i.e. from 1980 to 31. 7 ·1999, tre dcte on vihich 

he retried • Th? Or\ is grossly tine barred under section 

2l of A. T. ~ct, 1985 and is lieib.l.e to be dismissed . 

5. In view of the cbo ve , we dismiss the OJ\ at the 

admission stage itself be i ng grossly tirre barred. No costs. 
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